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None appears for the Applicant when called. 

However, Shri J.K.Nayak, Addl.Standing Counsel 

is present. 

In this case Shri Akhaya Mishra qave an 

undertaking on 17.5.2002 to file the required 

postaes for services of copies Of order dated 

17.5.2002 and also the paper book of the O.A. 

on the Respondents by Red.POst. The undertaking 

was to be complied with by 24.5.2002,, but the 

same has not been ccinplied as yet. In the said 

premises, liberty is granted to the Applicant/ 

Advocate for the Applicant to file the required 

postaes by 28.6.2002 failing which the order 

dated 17.5.2002 shall stand recalled and this 

O.A. shall stand dismissed without any reference 

to the lerich. 

Send a copy if this order to the lar 

AsSociation and a copy of the order be affixed 

on the Notice $•ard. 
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